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Shri, M, L. Paswan, Registrar Incharge.

£ N L 2K I J

Learned Counsel for the applicant is present.

';fDefect noted in item no. 9 of the Scrutiny Report must be

removed by 22,05,96, _ . ' .
( M, L, Paswan )
Registrar 1/C
Shri M,1,Paswan, Registrar I/c
,\‘ .
- Defect under item no, 9 of the scrutiny

reporé has not yet been removed, Pﬁt up ©h 5,7,190¢*

4

» 7 ( M.L,paswan )
Registrar I/c

for removal of defect.

Shri M;L.Péswan, Registrar I/c

Defeéts have not been .removed. List
on.19.7.96 for removing the defects.
Lo
( M.L.Paswan )
Registrar I/c

shri Mit.Paswan,Registrar I/C

“shri M.p.Dixit, learned counssl for the
applicant, is present, DeBects have not been ,
moved, List this case on 7.,8,96 for removidg ' <<

o 4

defects, ' . ' _

{(MeL.Paswan)
RQQLSLrarIAC



|
- |
- 5/7.8.96 Shri M, L Paswan, Registrar Ifc ‘ ‘

. Shr:. M, P Dixit learned counsel for
the - applicant is present. Defects have Lmot been

removed, List on 23.8.1996 for removing‘

defects . : ” - 02/’ . ‘i

( M.L.Paswz-l,n )
Registrar Isc

. { '
e . i |
13.9.96 . sri. S. P. Sinha, Dy. Reglstrar I/Ct'z

e e v o i !9

. ; ‘,‘-
The learned counsel for the appli cant is present,
Defect as pointed out by office in item no. 9 of the Scrv.iny

Report appears to have been removed. lLet i‘t be registered

, _ ; | S
and placed before the Hon'ble Bench for hearing on ‘

‘admi. ssion, fixing 17.9.96.

(S. P. Sinha )
Dy. Registrar I/C

'
H

7/17.9.96 Counsel for the applicant Mr M, P.Dixit
None for the respondents . - -
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S ,&/Lu_\u/\r applicant, Issue not:.ce to show cause to the

W
MR

Heard the learned counsel for the
i

resﬁjo;ldent No.2, Sri Alok Kumar, Serluor

-0
é/ \c\g f . . |
A % DJ.v:Ls:Lonal Engine‘er, ws.thln four weeks List
_ on 4 ll .96 for hearing on. contempt tt s
o /“7 : . "‘ . : \/)\r@\@/f
( K.D.sgha ) . © (V.N. Mehrotra )

SKS . Member (A) Vlce-Cha irman
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time to file reply, ‘List this CCPA on 9.12.96.

- for which they heve sought for unquallfled apology,

2., accoraingly dismissed,
‘ . o
{\/ : ’\“77 /
(D.purkdyastha) o \KeBegstta)

CCp A 60/96

Counsel for the egpplicents .. Shri M.P.Dixit -

Coungel for the respondents,,Shri S5.R. Saran

No reply has been filed with respect to

the show cauge notice, Shri S.R.S5aran,lsarned counsel

for the respondents suobmits that he wé%i filé~ur
Vakalatnama today. He prays for four weeks Ffurther

| ! ' I;___u-f, .
(a.Purkayas»ha) . (K.D.Saha) :
Member {J) Member (A)

Couwnsel for the applicant,.. shri M,.P.Dixit

Counsel for the respondents,.Shri PeK.verma

Heard snri nm;P.'Dixit, learned counsel
for tne applicant and 8hri‘P.K.Verma,'le§:%i?
/qopnsgl fcr thé’rEspDndents. In th;:shbu cause
Filgd on behalf of the respondents, it is submitted
that the-order has Deeﬁ bomplied with but belatedly

/ Vs -
Lonsidering the circumstances andAthe O. A on

the same issue stands admltted awaiting adjucation,
we are of the view that this CLPA'has no meritg

and should pDe dismissed,

fiemuer (J)" : Memue r (A)



